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Case No: Criminal Petition No: 12745 Of 2025

A Ashok Kumar APPELLANT
Vs

State Of Andhra Pradesh & Ors RESPONDENT

Date of Decision: Dec. 9, 2025

Acts Referred:

• Bharatiya Nagarik Suraksha Sanhita, 2023 - Section 528

Hon'ble Judges: Dr Venkata Jyothirmai Pratapa, J

Bench: Single Bench

Advocate: Kanderi Chethan

Final Decision: Disposed Of

Judgement

Dr Venkata Jyothirmai Pratapa, J

1. The instant petition under Section 528 of the BNSS has been filed by the Petitioner herein,

seeking quashment of the docket order dated 04.11.2025 in Crl.A.No.102 of 2025 passed by the

learned V Additional District Judge, Tirupati and to recall the NBW issued against the petitioner in

Crl.A.No.102 of 2025.

2. Heard Sri Kanderi Chethan, learned counsel for the petitioner and Ms K. Priyanka Lakshmi,

learned Assistant Public Prosecutor on behalf of the State/respondent.

3. Learned counsel for the Petitioner would submit that because of his poor financial condition the

petitioner could not obey the condition of depositing 20% of the fine amount as directed by the

appellate Court.

4. Learned Assistant Public Prosecutor would submit that the Court may pass appropriate orders.

5. Considering the submissions made, the Criminal Petition is disposed of. However, the 

Petitioner is directed to deposit the amount as directed by the Court by 10.12.2025 and the 

learned appellate Judge is requested to receive the amount and restore the order in



Crl.M.P.No.120 of 2025 in Crl.A.No.102 of 2025.

Pending applications, if any, shall stand closed.
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